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Susheel Kumar Gupta 

FORMB 

PUBLIC ANNOUNCEMENT 

(Regulation 12 of the Inso lven cy and Bankruptcy Board of India (Liquida.tion Process) Rcguiotions, 
2016) 

FOR THE TfENTION OF T HE STAKEHOLDERS OF RAYAN LABORATORIES PRiVA T'E 

LIMITED 
 -

51. 
PARTICULARS DETA ILS

No. 
I. Name of corporate debtor Rayan Labot:atorlC't- ?!i.vate....!:'mikd 
2. Date of incorporation of corporate debtor 20(09(2006 
3. Authority under which corporate debto r i~ Companies Act, Rl'glr:;trar of Comp<lni 

incorporated /registered Delhi , Hegistration No. 211185 

4. Corporate Identity No./ Limi ted Liability U24234DL2006PTL~11 ,85 

Identification ;-.Jo, of cOIvorat e debtor 


5. Addre5!' of the registered office and principal office 30(31, Basement, Old Ra1..-"dt'r ;'\! ap.<\r. 
(i f any) of corporate debtor New OeUli - 110 060 

.. __.----_._-- .. 
6. Date of ciOSUJeof Insolvency Resolution Process 14.09.2021 
7. Liquidation commencement date of corporate debtor 14.09.2021 (COpl' of order rt:'cen('u "I\! 

15.09.2021) 
8. Name and registration lllun ber of the insolvency Sushcel Kumar Gupta 


prof€'ssional acting as liquidator 
 IP Registration No. lBBl/IPA-001/IJ '­
P0084i>(2017-18(11:n Q - ­

9. Address and e-mail of the liquidator, as registered 103, First FlDor, 7255 AJindra /'vt.lrkd, 
with the Board Shakli Nagar, Delhi -110007, 

Email: sU:iheelgupl,l:l,'hotmaiLwm 

10. Address and e-mail to be used for correspondence 103, First Floor, 7255 Ajindra r...larkel, 
with til(' liquidator Shakti lagar, Deihl ·110007, fmail: 

(a ya n. Jiq uidator@hotm3il.com _ ... . 
11. Last date for submission of claims 13.10.2021 

Notice is hereby given that the National Company Law Tribunal, New Ddhi Bench ha'j urdered thl' 

commencement of !iquidatiol1 of the Rayan Laboratories Private limited on 14.09.2021 (copy of order 

received on 15.09.2021). 

The stakeholders of Rayan Laboratories Private Limited are hereby called upon to <;ubmit theIr d,)im" 

with proof on or before 13.10.2021, to the liquidator at the addIess mentioned again.;t jtl;ln1 No. In. 

The financial creditors shall sllbmi t the ir claims with proof by only. All other nedilll 

may submit the claims with the proof in person, by po.:;t or by 

Submission of false or misleading proof of claims shall.ttTa':V~ 


Date: September 16, 2021 

Place: Delhi liquida tor of Rayan Laboratori~s Private Limited 

II' Registration No. IBBI/IP A-OOljlJ'-P00846j'2:017-1B!1l419 

mailto:tor@hotm3il.com

